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tting up of a Plant near Valsad Gujarat 
Pure Drinks Co. 

3822. SHRI MANGAL RAM PREMI: 
SHRI R. N. RAKESH: 
SHRI A. NEELA LOHITHA-

DASAN NADAR: 

Will the Minister of INDUSTRY be 
-pleased to state: 

(a) whether the Pure Drinks Co. is 
putting up a Plant near Valsad in Gujarat 
as mentioned at the Press Conference on 
30th December, J 981 by the Chairman 
of Gujarat Agro Industries; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRIES OF INDUSTRY AND 
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) No, Sir. 

(b) Does not arise. 

Licence for manufacture of fini hed 
Leather in West Bengal 

3824. SHRI SA TY AGOPAL MISRA: 
Will the Mini ter of INDUSTRY be 
pI ased to state: 

(a) whether the State Government of 
West Bengal had asked the Centre for a 
lic nce to manufacture finished leather at 
the common facility centre at Tangra set 
up earlier by West Bengal Leather Indu -
tries Development Corporation; 

(b) if so, the reaction and decision of 
the Central Government; and 

( c) when the licence wou Id be issued 
to the State Government of West Bengal? 

THE MINISTER OF STATE IN THE 
MINISTRIES OF INDUSTRY AND 
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) The West Ben-
gal State Leather Industries Development 
Corporation submitted an application for a 
licence under the provisions of Indu trie~ 
(Development and Regulation) Act, 1951, 
to manufacture fini hed leather at the 
common facility centre set up by it at 6, 
Pagladanga Road, Calcutta. 
4149 LS-6 

(b) Government do not find themselves 
in a po ition to consider the request 
favourably, and a prima facie rejection 
letter has been issued to the applicant. 

(c) Question does not arise. 

Task Force for IndllAtti:u Potential in 
Karnataka 

3825. SRRI OSCAR FERNANDES: 
Will the Minister of INDUSTRY be 
plea ed to state: 

(a) whether Government of India 
have et up a Task Force to study the 
industrial potential in the backward 
Taluk of Karnataka; and 

(b) if 0, the results thereof? 

THE MINISTER OF STATE IN THE 
MINISTRIES OF INDUSTRY AND 
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) and (b) In the 
Karnataka State, Districts of Belgaum, 
Tumkur, South Kanara and Gulbarga 
have been identified at the instance of 
State Government for initiating inten-
sive indu trialisation under the Nucleus 
Plant Programme. The Central Gov_ 
ernment have constituted a Task Force 
consisting of Central and State Govern-
ment officials to report on project possi-
bilities that can be taken up in these 
districts. The Task Force is pre ently 
at work. 
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Gratuity to Workers 

3828. SHRI ERA MOHAN: Will the 
Mini tef of LABOUR be pleased to tate: .. 

(a) whether it is a fact that the entitle-
ment for gratuity for the labour is deter-
mined on compulsory attendance for 24() , 
day in a year; 

(b) if so, whether a worker enjoying 52' 
weekly holidays, 12 days of national holi-
days, earned Jeave of 14 days and E.S,L 
leave of 90 days (totalling 168 day) is. 
entitled to gratuity; and 

(c) if not, whether the gratuity is denied 
to all uch - workers enjoying these holi-
days? 

THE DEPUTY MINISTER IN THE 
MINTSTRY OF LABOUR (SHRI DHAR-
MAVIR): (a) to (c). Sub-Sections (1) 
& (2) of Section 4 of the Payment of 
Gratuity Act read as follows:-

4(1) Gratuity s)1all be payable to all' 
employee on the termination of hi em-
ployment after he has rendered continuou 
service for not less than five years,-

(a) on his uperanl1uation, or 

(b) 01 hi retirement or resignation,. 
or 

(c) on his death or di ablement due 
to accident or disease. 

. Provided that the completion of con-
tinuous service of five years shall not be-
necessary where the termination of the 
employment of any employee is due to' 
death or di ablement: 

Provided further that in the case of 
death of the employee, gratuity 'payable to 
him hall be paid to his nominee or, if no, 
nomination has e.e.n. made. to his heirs 




